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Judgement

Devendra Kumar Arora, J.

Notice on behalf of the respondents 1 to 3 has been accepted by the learned
Chief Standing Counsel and on behalf of respondent no.4, notice has been
accepted by Sri R.N. Gupta.

The petitioner'"s case is that without issuing any notice or affording any
opportunity and without taking recourse to law as provided under the provisions
of the U.P. Z.A. and L.R. Act, the petitioner is required to demolish the existing
constructions over plot no.667/0.063, which is said to be Talab.

We without entering into the merits of the claim of the petitioner that whether
the land in question is Talab or not, do find that since the order of demolition has
been passed without affording any opportunity to the petitioner, direct that the
petitioner may take this order as a notice and submit her reply, justifying her
constructions over the land in question. In case such objections are filed within a
period of two weeks, the demolition shall not be effected unless the objections
are decided, after affording opportunity to the parties concerned, subject to any
further challenge being made, as may be provided under law.

We, therefore, dispose of the writ petition finally with the directions aforesaid
and give liberty to the petitioner to file objections within two weeks. The
respondents shall first take a decision on the objections so filed and the existing
constructions over the land in question shall not be demolished till the objections
are decided. The objections shall be decided within a maximum period of six
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weeks from the date of receipt of a certified copy of this order after affording
opportunity to the parties concerned.
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